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(b) waeth:r it is a fact that due to in-
creased demand of its consumpticn in the
country, the Government are considering
to increase its im‘!:ort to cope up with the
growing demand; and

(c) if so, the percentage rxpected to be
increased thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA XUMAR
GOYAL) : esl& to (c). The total estimated
demand of edible oils is 34.00 lakh tonnes
for the oil year 1977-78. Taking into
account the estimated  indigenous produc-
tion, the import of about gq.5 lakh
tonnes of edible oils is envisaged i.c., 289,
of the total requirement. Estimates of
long-term supply and demand are being
worked out. eanwhile measurey have
been taken to increase the poduction and
productivity of oilsecds in the country.

Jaoata Flights by LA,

918. SHRI MADHAVRAO SCINDIA:
Wwill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a proposal for introduction
of Janata flights by Indian Airlines re-
ducing the flight charges within the reach
of needy common le is under consi-
deration of the vernment ;

(b) if so, details thereof: and

(¢) expected time by which the same
is to be introduced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK :) (a) to (c). The
question of connecting small towns and
cities of tourists and other interests by
third level operations is engaging the
attention of the Government. A preli-
minary Project Report was prepared by
Indian Airlines. A Committee  was
constituted, which went into the .arious

p like phasing of the sck ping
in view the requirements of different re-
gions, type of aircraft, the agency that
would operate, the administrative struc-
ture, rate structure, pay structure, route

ttern, and such other relevant details.
Re Committee submitted its report on
18-7-1978, and it is under examination.

‘The Bboothalingam Report on Wages,
Income and prices

919. SHRI MADHAVRAO SCINDIA:
S. R. DAMANI :
SHRI 8. G. MURUGIAYAN :
SHRI Y. P. SHASTRI :
Wwill the Minister of FINANCE be
plessed to state:

a) whether the Bhoothalingam Report
c-(\)nu. income and priom mm

mitted to the Goverument have not beew
well received by all sections of the em-

.ployees as well others; and

(b) if s0, salicnt featwes of the recom-
ons and Goverpment's reaction

JTHE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The recom-
mendations of the Study Group have
received a mixed reaction among the em--

' o ten e

“ (b) The Adeuilcd l(i‘sl of recommenda-
ions is at Ap; ix C of the Report and
the same has placed on the, Table of-
the Howse. The Report is under examina-

tion.

Export of Finished Leatlier and
Leather manufactores

0. S.LRI‘ VIJAY KUMAR MAL-
H : Will the Minister of COM--
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

a) what wcre the total exports of

gngshcd lelthe;;s and leather manufactures

uring 1975- 1 and -78
fono8 97576 976-77 1977-7

(b) what was the percentage share
during _1977-18 and 1976-77 of the following
categories of exporters in total exports
of fnished leather and leather manufac-
tures (all kinds):—

(i) small scale industries;
(ii) large scale of D.G.T.D., industries;
(iif) Merchant exporters; and

(c) what was the percental share
during 1977-78 and 197677 of the fol-
lowing categories of cxporters in towl

s of finished leather and leath
manufactures;

(i) Government recognised  export
houses;

(ii) a1l firms not recognised as export’
bowes ?
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THE MINISTER OF STATE IN THE MINIS
SUPPLIES AND COOPERATION (SHRI ARIF ‘z;r.c).

)
1975-76
1976-7',: . . . . .
1977-78 (April—Nov) -

{b) 3. Small Scale Yndustries
2. Large Scale of DGTD Industiics

8. Merchant Exporters . . .

{c) 1. Government Recognised Export House

2. All firms not recognised as Export House .

Kxport of ready made Garmeats

21. SHRI VIJAY KUMAR MAL-
H . Will the Minister of COM-
MERCE, CIVIL SUPPLILS AND CO-
OPERATION be pleased to state:

(a) what were the total exports of
ready-made garmentz during 1975-76,
1976-77 and 1977-78 from India;

(b) what was the percentage share
during 1977-78 and 1976-77 of the
following categorics of exporters m total
exports of all kinds of engincering g00ds '

) small scale industrics (manufac-
turer exporters);

(ii) large scale or DGTD units (if any).
(iii) merchant exporters; and

(c) what was the percentage share
during 197778 and 197677 of  the
following _ categories of exporters in total
exports of ymade garmentsi—

(i) Government recognised  export
houses;

(i1) all firms not recognised as export
houses?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Bxports of resdymade garments during
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TRY OF COMMERCE AND CIVIL

(Rs. Inkhs)
* 7461
v 14169
o 9348
5976-77  1977-78
24°39% 20°08%
¢ 26°50% 29'01%
' ) ' o l(ﬁ,pproi?). 0%
46'50%  54'85%
53'50% 45" 15%

;3]05;’7.?':_1976-77 and 197778 were as

(Rs. in Crores)
1975-76 1976-77 1977-78
157.09 262. 55 238.76

(b) Percentage share of the respecti
ca in 'ilee total exports of en:i.-
neering goods is given below:—

Percentage share to totel Exporis

1976-77
Smali Scale Units . 1846
Scale Units
(DGTD Units etc.) 54'92
Merchant Exporters
(including export houses) 816

The break-up for 1977-98 is not available.

(c) Export statistics for readymade
garments are not compiled by the cone
cerned Export Promotion Councils on the
basis of categories of exporters.
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factures

2. SHRI VIJAY KUMAR MAL-
HOTRA: will Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what is the total number of Indian
firms exporting (1) ready-made garments,
(2) Engineering goods (3) Finished leather
and leather manufactures;

(b) how many of the exporting firma
dealing in (1) Ready-made garments
(2) Engincering and (3) Finished
leather and leather manufacturcs res
pectively are categorised asi—

(1) small scale industries;

(2) large scale indurtries or D.G.T.D,
units;

(3) merchant exporters; and

(c) how many of the exporting firms
g o g goods and. (3)" Finbhed

2) Engineerin, 4} Fini
l(elthcr and Peather manufactures res-
pectively are gorised as Gove t
recognised export Houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) and (b).
The total number of exporters registcred
in the field of readymade ents, en-
gineering goods, leather gomf:::l‘d finished
leather is being collected in pursuance of
Assurance given earlier for a similar Un-
starred Question No. 8584 dated 2Bth
April, 78.

(c) Exporting firms dealing in ready-
made ents, engineering goods and
finished leather and lether manufactures
holding Export House Certificate as on
18-9.98 is as under:

1. Readymade garments . 8o
* 9, Engineeringgoods . . 76
8. Leather manufectures . 1n

IS5e
Ban om Egport of Human
: Skeletons .

g9a3. SHRI OM PRAKASH TYAGI:
Will the  Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

. (a) wheth G P to
impose a ban on the export of human
skeletons ;

(b) if so, the reasons for imposing such
a ban; ’

(c) whether some guidelines will be
lu.i:(il down for exporting human skeletons;
an

(d) if so, what are the details of the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION  (SHRI ARIF BEG): (a) No
such proposal is under consideration.

(b) Does not arise.

(ce and (d). Export of human skeletons
is on ‘merits’ subject to _production
of a certificate  from foreign buyers that
k kel are required for biological
and medical purposes only.

Inclusion of Sindhi Renderings om
Currency Notes

g24. SHRI R, K. MHALGI : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 1563 on grd March, 1978 regarding
script for Sindhi language to be used on
currency notes and state the progress made
and steps taken by Government in regard
to inclusion of Sindhi rendering on curren-
cy and Bank Notes in Arabic script after
6th February, 1978 when the High Court
of Bombay allowed the petition to that
effect 1o be withdrawn?

‘THE MINISTER OF STATE IN THE

February, 1978, the High Court of Bombay
allowed the petition to be withdrawn as
the petitioners viz., Akhil Bharat Sindhi Boli
& Sahitya Sabha desired to approach the
Government for necesary relief. Since
then, Government have received no repre-
sentation from the Sahitya Sabha in this
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Disposal of Seized Smuggled Articles

928. SHRI MANORANJAN BHAKTA :
SHRI GANANATH PRADHAN :

Will the Minister of FINANCE be pleas-
ed to state :

(a) what is the total amount of smuggled
items confiscated by the Government since
the Janata regime till June, 1978, with
details ;

(b) the items which are mostly smuggled
into the country ; and

(c) how Government propose to dispose
off the contraband argcla’

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
SATISH AGRAWAL): (a) Reports
received by the Government indicate that
smuggled goods worth about Rs. 40.49*
crores were scized during the period from
the first April, 1977 to the soth of June,
1978.

{b) The main items smuggled into Wic
country are gold, watches , synthctic fab-
rica diamonds.

) M of disposal of
smuggled goods is indicated below :—

£ d

* Figure is provisional,
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Gold and Silver :
Deposited in the Government Mint.
Indian and Forsign Currengy @

Deposited  with the Reserve Bank for
crediting to the Government.

Trade goods:

Trade goods like chemicals, industrial
raw materials, machinery parts, motor
vehicles parts etc. arc disposed by auction.

Conveyances :

Conveyances like vessels and vehicles
are sold by public auction, Vemels and
Indian i suitable for CGovernment
departments are appropriated depart-
mentally.

Precious and semi-precious stomes other  than
diamonds  :

Rough and uncut precious and semi-
precious stones are sold in the internal
market by auction or tender to holders of
import licences against debit of their licenc-
es; cut and polithed ious and semi-
precious stones other than diamonds are
sold internally by auction or by tender.

Arms and Ammunition:

(i) Arms and ammunition of other than
.38 and .32 bare revolversjpistols and
their ammunition are disposed of in the
following manner:—

(a) Sten guns are offered to the Ministry
of Home Affairs and those not
required by them  sold to the Ministry
of Defence.

(b) Al weapans of prohibited bore and
their ammunition are disposed of to
Ordinance  Factories (Ministry of
Defence),

(c) Crude weapons of indigenous make
are offered to CBI for being cxhi.
bited in their museum.

(d) All other weapons for which licences
are issued to the public and the

jtion th are disposed of

by public auction.

(ii) Revolvers/Pistols of .98 and .92 bore
and their ammunition are kept for depart-
mental use.

Antiquities :

Antiquities are handed over to the Arch-
acological Survey of India, free of cost, for
disposal by way of gifts to different museums
or Institutions or, if necessary, by other
means,

M ixed items in small lots in the baggage of
passengers which are confiscated (sther than

JULY 11, 1978
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Ved oods covered by Section
T aaend eods sanared &

These items are disposed_of by Custom
ouscs.
Goods of Indian Origin :

Goods of Indian origin other than wild
life skins arc sold by auction or through
retail sale, Wild life skins are disposed of,
to Pt R yreratity

army, ctc. at token price, )
Metallic and Radiant Yorn:

To be sold to weavers cooperative/Asso-
ciations and to actual users.

Synthetic  textiles :
To be re-exported out of India.
Liquer :

To be disposed of to the India ‘lourism
Development Corporation against their
import quotas and on the usual terms and
conditiona.

Waiches :
To be handed ever to the H M.T.
Klsctronic  goods :

Calculators and tape recarders to be offer-
ed to Government departments for official
use and jto educational and research insti-
tutions and universities,

T.V. sets to be sold to hospitals.
Diamonds :

Rough and uncut diamonds to be sold
by auction or tender tolimport licence
holders against debit  of their licences.
Cut and polished diamonds to be sold for
export only.

Perishables :

Perishables such as cigarettes etc. offered
immediately after their seizure to 1L'T.D.C.
and Air India.

Extension of LA, flight No. 285 upto
Madras

929. SHRI MANORANJAN BHAK-
TA : Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether  Government  are aware
about the hard pressing demand by the
people of Andaman and Nicobar [slands for
extending LA.C. flight No. 285 upto
Madras; if so, the present reaction of th
Government ; and
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(b) whether Government  propose  to
start New route from Madras-Car-Nico-
bar-Port Blair and back?

THE MINISTER OF TOURISM,
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK : (a)
and (b). Yes, Sir. Some representations
have been received to that effect. The
matter is under consideration,

Extension of Air Staff in Andaman
Island

gto. SHRI MANORANJAN BHAK-
TA : Will the Minister of TOURISM

Written Answers ASADHA 30, 1900 (SAKA) Written Answers 158

TION (SHRI KRISHNA KUMAR
GOYAL) : (a). On the busis of consumer
price indices for industrial workers and
agricultural labourers, the retail price
indices for food group, which broadly
congsists of cereals and products, pulses and
products, oils and fats, meat, fish etc.,
milk and milk products, condiments, vege-
gnbklr&s and fruits dlm:l other Bfool? illum,
in May, 1977 and May, 1978, the latest
month for weich dnny 1:27 available,
were  as  under. Separate  index
Nl:llmberl for eatables are not avail-
apie (e~

Retail Price Index Numbers for Foed
Croup

AND CIVIL AVIATION be pl d
to state :

(a) whether Government have received
any pioposal from Andaman and Nicobar
Administration for extension of the Air
»trip towards Dollygung along with esti-
mate ; if so, what action has been taken
if not, the reasons therefor ; and

(b whether Government are aware
that in view of the increased traflic the
arrangement in the Air Port lounge is in-
adeuatr and if so, action proposed to be
taken?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK) : (a). Yes, Sir, An
estimate for extension of the runway in
the north east directions under considera-
tion.

{b) Additional handling facilities and
extension to the existing terminal building
have been planned.

Price Index of Foodgrains and
Eatables

931. DR.BALDEV PRAKASH : Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND) COOPERATION bhe
pleased to state :

(a) the retail price index of foorl grains
and catables in the months of May and
June. 1998 and the corresponding months
in 1977;

(b) whether there is an inerease in pri-
ces ; and
(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

Consumer  Price Comsumer  Price

Index for Index for

Industrial Workers  Agriculiural Lab-
ourers

(Base: 1960-100) (Base : 1669-61-1 c0 )

May May May May
1977 1978 1977 1978
339 338 338 332

(b) Theabove figuresindicatethat there
has been no increase in the retail price
indices for food group.

(€} Does not arise.

Licensing Principles for Opimm
Growers

932, DR. LAXMINARAYAN PAN-
DEYA: Willthe Minister of FINANCE
be pleased to state:

(a) whether Government take into
account factors such as production of
opium, the climate of the place, average
production and incentives given to pro-
ducers etc. while laying down licensing
principles for opium growers;

(b) whether it is a fact that licensing
principles have many loopholes which
can be removed by bringing about some
changes therein and for which suggestions
have also been made but they have not
been removed; and

(c) if s0, whether Government proposc
to feview thoroughly these principles?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.
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Besides these factors, the G t
‘¢akes into account the following other
factors:

(i) the domestic and international
demand of opium for determining
the total area to be brought under
poppy cultivation;

.'i) .confining of poppy cultivation to
contiguous areas so that they are
amenable to preventive control;

(iii) fixation of a minimum qualifying
yield so as to minimise chances of
dishonesty and inefficiency;

(iv) relaxation of qualifying yield in
respect of cultivators whose crop
was damaged by natural calamities
in the previous year;

(b) and (c): No, Sit. A departmental
conference is convened every year to
discuss the licensing principles to  be
adopted in the light of the aforsaid
factors. The views and the suggestions
received from the representatives of the
public and the poppy cultivators arc also
di; in the confe The re-
commendations made by the conference
are taken into conmsideration by the
Government before framing the licensing
principles.
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Fall in Production of Rubber

934. SHRI JANARDHANA POO-
JARY : Will the Minister f COMMERCE,
GIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether therc has been fall in the
production of rubber -during 1977-78
as compared to previous year; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOQPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) The fall in production of natural
rubber during 1977-78 as compared to
previous year was mainly due to adverse
climatic conditions, fairly wide-spread
strike of plantation workers in October
1977 and occasional strike for short periods
in certain estates during the last quarter
of the year.

Proposal to review policy for grant
of advance Licences to Exporters
having no Export orders in hand

935. SHRI G. Y. KRISHNAN: Will
the Minister of GOMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether Government have decided
to review the policy for grant of advance
licences to exporters having no export
orders in hand; and

(b) if so, the details regarding the per-
formances and the new policy on replace-
ment licences?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b):
The proposal to allow Ad (Imprest)
import licences to exporters having no
exportordersin hand, in respectof export
products mot covered by the Import
Policy for Registered Exporters, is under
consideration,
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936. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE bo pleased
to state the names of Trade Unions or-
ganisations who are completely opposed
to Bhoothaling: o i rt
on wages, prices and income?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): The following
Trade Unioms at the national level have
so far indicated that they are opposca
to the reporti—

(1) IndianNational Trade Unien Congres
(2) All India Trade Union Congress

{3) United Trades Union Congress,
Bepin  Bchari  Ganguly  Street,
Calcutta.

(4) Bharatiya Majdoor Sangh.
(5) Centre of Indian Tradc Unions.

(6) United Trade Union Congress,
Dharamtalla Street, Calcutta,

(7) National Front of Indian Trade
Unions. -
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938. SHRI S. G. MURUGAIYAN:
SHRI D. AMAT:

Will the Minister of COMMER(
CIVIL. SUPPLIES AND COOPE]?AE:
TION be pleased to state:

(a) whether a team of senior Officers
led by Commerce Secretary, visited J apan
to work out details of a long-term pro-
gramme of economic collaboration; and

(b) if so, the details thercof; and with
what resulis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
An Indian delegation led by the Com-
merce Scerctary visited Japan on 1a—is
June, 1978 for official level talks with the
Japanese Government. These talks were
not meant for working out details of any
long term programme of economic coll-
boration.  Japan is one of India's most
important trading partners but no joint
government level review of the problems
of bilateral trade had taken place for
several years,  The talks held in June,
1078 were for such a review and a dis-
cussion on the measures required to in-
creasc the bilateral trade and economic
cooperation. The Indian delegation
requested Japan to provide greater access
for Indian fe es and p d
goods, rticularly  engineering and
chemical items to the Japanese mar-
ket and help in the transfer of sophis-
ticated technology to India. It was also
suggested  that the posibility of
Indo-Japancse Joint Ventures in fisheries
should befurther explored. The Japanese
expressed their desire to have closer eco-
nomic eoongemiun with India and wel-
comed Indo-Japanese joint ventares im
third countries. They agreed to asmist
India in developing markets for our non-
traditional gogl the agency of
the Japanese External Trade Organisa-
tion. The JnFnese also promised to
send & team of experts to explore the

d"bilhy of industrial collaboration with

ndis.




163 Written Answers
Reduction in growth of Tourism due
to Prohibition

_ o39. SHRI 5. G. MURUGAIYAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

" (a) whether it is a fact that the Go-

vernment's prohibition policy has acriously
affected the growth of tourim in the
eountry;

b) whether it has resulted in  the
reduction of number of tourists arrived
and in the earnings of the hotels situated
in the prohibited arcas; and

{c) if so, what arc the facts thereof?

THE MINISTER OF TOURISM
AND CIVILAVIATION (SHRIPURU-
SHOTTAM KAUSHIK): (a) to (c), ]t
is too early yet to make an assessment in
this regard,  However, the towrist arrivals
during the period April to Junc 1978
improved by 17,897 or 14°% per cent
over the corresponding pericd ol 1077,

Supply of Foodgrains, edible oils and
pulses

g40. SHRI SARAT KAR: Wil the
Minister  of COMMFERCE,  CIVIL
SUPPLIES AND COOPIFERATION be
pleased to state:

(a) whether Govermnent have  taken
any decision or have cvolved any new
policy to increase the supplics of food-
grains, edible vils and pulscs as well as
t0 keep the godown safe; and

(b) il s0, the details of the decision/
policy of Government in this regerd?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE. CIVIL
SUPPLIES AND COOPFRATION
(SHRI KRISHNA KUMAR GOVYAL):
{a) and (h). So far as foodgrains are
concerned, the supply position is quite
comfortable having regard to the large
buffer-stocks of wheat and the require-
ments of the States are being met in full.
The State Governments have heen re-
questied to strengthen and expand  the

ublic distribution gystem so as to make
K)udf-grajm available to the vulnerahle
i of the population at re, ble
rates. In xpite of the fact that huge
stocks are kept in CAP Storage (Cover
and Plinth) and that the stocks remained
in storage for a long period. the Josses
have been contained within reasonable
limits. ‘The Food Corporation of India
is keeping & constant watch to ensure

d.lat all possible steps are taken to mis .

wimise the storage lomses,
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wll;fcgnrdg;g edible oils in order to hlhve 2
ortable supply position, imports have
been libenlmrr‘ and most o?l::edslom
have been put under the OGL of import.
1t is propowed to import about g*5 Jakk
tonnes of edible oils. The 5,T.C. have
their own storage capacity and also addi-
tional storage capacity is taken on hire,
The STC has plans to cxpand their own
storage capacity. Privaie traders would
also be allowed to import edible oils for
direct consumption.

NAFED has been asked to make com-
mercial purchases to build up a bhuffe
stock of 95,0c0 tenna for groundnut ol
for distributicn during the lean scaron;
care being taken 1o ensure that they
operate in a discreet way kerping in view
that the prices did vat ge vy rppreciably,
NAFED Las been able 10 build up stocks
of groundnut and groundnut oil cquivalent
to 13,000 tonrcs,

As regards pulses, the Central Governe
ment have asked NAFED and NCCF
o make larger purchases of rabi  pulses
by entering the market in a discreet way.
They have so far built up stocks of 42,000
tonnes,

A scheme for distribmtion of refined
oil through the public distributicn system
at retail price of Re. 7/- per kg. is alrcady
under  implementaticn, While  food-
grains are heing  distributecd  throvgh
the fair price shops, the pulses procwned
by the National level sgencies are distrie
buted  through cooperatives and  State
Civil Supplies Corporaticns,

gy Soit & Wil w1 e 30w
wgrar

941. st womeTT ¢ w7
farer 7z @ & g 5 fir -

(%) war woRie ¥ wgd Aoy &
st 1 mfew §a7 o7 B ow
g7 faaw frar &

(a) aft ft, @ wd sar wTOor &
ST FAT ORI FT A1 AgY Hoft ¥
R 17 9% 9% wfes A R
yfefor fadte wer feg oy Y yrw-
war %Y Wiz fewmar 74y §; 6

(7) ufe =ff, & v woer W
faa1T 3% w7 g wEmE vt Hy vy
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& s afe g, A v ST R
g?

faw wat (st gwo uywo w2w):
(%) & (7). %™ wearQ st
foad Soft jv (wa wqg ‘o) FHad
oYy arfaer &, 0 faawm F47 g @
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%1 fymden o o famg, vt oo
FTIHE ET GHIT T 196-3-220—
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7Y gar 8 1 (wqg ') searfat &
71 FTHLUTE W A a0 o wrd oA
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Inquiry Report on Plane Accident

0g2. SHRI  ANANT  DAVE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any inquiry report on
Bocing plane accident has been received
by Government;

(b) if so0, the steps Clovernmunt con-
template to take; and

(c) if not, the reawons therefor?

THE MINISTER OF TOURISM
AND CIVILL.  AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No., Sir. The tenure of the Court of
Inquiry appointed to invextigate the
circumtances leading to the accident to

Air India’s Boeiné 747 aircraft  neaw
Bombay on 1-1-1978 has been extended
upto gist August, 1978,

(b, and (¢). Do not arise,

Tapping of potentinl Markets foxr
Tourists in Foreign countries

943. SHR] G. Y. KRISHNAN: Wilk
the Minister of TOURISM AND C1VIL
AVIATION be pleased to state that are
the names of the foreign  countries im
which Tourist Offices have been  opened
by India to tap the potential Markets
in those countries?

THE MINISTTR OF TOURISM
AND CIVIL AVIATION (SHRF
PURUSHOTTAM KAUSHIK): There
are 18 Goveinment of India Tourisw
Offices abroad in the follewing countricsie—

1. Austria . Vienna

2. Australia Perth & Svdeny;

3, Belgium . Rrussels
4. Canada . Turonto
n. France . Paris

G, lday . . Milan

7. Japan . . Tokye

8. Kuwait . Kuwait

9. Singapore Singapore

10, Sweden Stockholm

11, Switzerland . Genceva

12, Thailand . Bangkok

13. UK. . . London

14. US.A, New York
L.os Angeles:
Chicago

15. West Germany  Frankfurt

In addition Tourist Premotien Officerss
attached to some of the above cffices are:
jocatd at Washington, D.C.. Miami,.
Dallas and San francisco in USA and
Tehrn (Iraan) and Melbouine (Australiay
and Osaka (Japan).
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Shortnge of Pilots for Alrbus Aircralts

944. SHRI G Y. KRISHNAN:
SHRI OM PRAKASH
TYAGI :

Will the Minister of TOURISM AND
QCIVIL AVIATION be pleased to state:

(a) wheihe the Indian  Airlines is
Facimy a temporary shortage of pilots for
dts airbus aircraft’ becausc of the almost
dnstant de’ivery of th- two additional
planes the Airlines ordered in March;

(b) if s0, whether there are some
&iffic ies in putting existing pilots to the
airbus; and

(¢} if s, the drtails thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
'!;URUSHDTI‘.\M K \USHIK): (a) No,
Sir.

(hb) and eV, Ty not arise.

Wfective Plane on Morning Flight
No. 409 from Delhi to Patna/Ranchi

915. SHRI! SHAMBHU NATH
CCHATURVEDI: Will the Minister of
“TOURISM AND CIVIL AVIATION
‘e pleased to state:

{a) whether the morning flight No. 409
SMrom Declhi to Patna and Ranchi was
abondoned  on 1gth May, 1978 because
«f some defect in the planc;

(b) whether it was resumed at 3 p.m.
#n the afternoon by the same plane which
agyin diveloped scrious trouble and had
%o relurn to the airport with passengers
gawing for breath and the cabin over-
Sheated; and

(c) what action, if any, has been taken
for putting the plane to fllight without
«hecking its fitness?

THE MINISTER OF TOURISM
AND GIVII.  AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Wes, Sir. The flight was delayed due to
#xhe failure of the auxliary power unit.

(b} No. Sir. A different aircraft
wesumed the flight at 1445 hours but had
o return 1o the base due to pressurisation
failure. The aricraft provided with

automatic supply of oxygen to pusenfers
i@n the cvent of pressyrisation  failure

‘were made use of by the .
“En such cases, there is some unnvom' le
«discomfort w pasengers and the cabin
K re also gocs up to some extent,
owever, safety is not affected.

(c) The matter is under investigation,
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Impact of auction scheme om
pﬁ of gold

946. SHRI JANARDHANA POO-
JARY: Will the Minister of FINANCE
be pleased to state,

(a) whctlwr th: vamfmt‘s . gold

as any P
on the prices of gold in the country; and
(b) if so0, to what extent?

THE MINISTER OF FINANCE
(SHRI _H. M. PATEL): (a) and (b).
Reduction in the price of gold or pegging
the price of gold at a particular level is
not the objective of Government’s gold
sales poiicy.  The sale of gold by the
Government has been designed as an
ec i ¢ to suppl preven-
tive measures in tackling the evil of
smuggling of gold. The salc has dis-
couraged smuggling of gold into the
country. The gold prices in India have
shown some tendency to fall since the
commencement of the gold sale operations
in spite of the rising trend in international
prices.

Dismissal of Employ of Super
Bazar, New Delhi

947. SHRI ANARDHANA  PQO-
JARY : Will the Minister of COMM-
RCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that a large
number of employees of Super Barar,
New Dclhi have been thrown out of
service; and

(b} if so, the .urencf!h category-wise as
on 1st April, 1977 and on goth June, 1978
and the ber of p dismissed and
the rcasyns therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) Yes, Sir.

b) Information is being collected and
will be laid on the Table of the House.

Proposal to Btreamline the
ments of Customs and Excise

948. SHRI JANARDHANA POO-
{:Fr;‘ll: Will the Minister of FINANCE

cased to state:
(a) whether there is a 1 .to
gcnmline the departments o‘ Excise apd-
UL, N8,

(b) if so, the details thereof?
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THE MINIST!R OF STATE IN .

THE MINIS1R OF. INANCE

(SHRI SATISH AGRAWAL) : {a) and
(b). Streamlining of the Dfpl\mem of
Customs and Central Excise is & conti-
nuing process. Verious steps have teen
taken in this rd in the recent past and
more. are underway. A comprehensive
Central Excire Bill 1o replace the existinrg
Central Excises and Salt Act, 1044, it n
the proccn of being dsafied. The Esti-
mates of the Parli is
also expectzd 10 lcok into scme important
aspects of the functicning of the Depart-
ment and make recommendations which
could be taken into consideration while
drafting the Bill.

&% @iz Sw, dnw ¥ e wfuwfa
g1 &t v wiafaaand
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James Raj Commlnee Report o
Pablic Sector

950. SHRI P. K. KODIVAN :
SHRI BALASAHEB VIKHE.
PATIL:

Will the Minister of FINANCE be
pleased to state:

(a) whether the James Raj Gommxttee
on the Public Sector Banks has submitted’
an Interim Report to the Government;

(b) if so, what are the recommendas
tions thereof;

(c) Government's decision thereons

(d) what bcneﬁu will He borrowers get
in the light of the recommendations oi
the said Committee ?
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THE NIN!&TER FINANCE
SHRI H. M. PAT&L) (n) The Jam
aj Committee, which ‘was lypoin
the. Reserve Bank of lndll - study the
ﬁmxonmg of Public Sector B.nh, sub-
its Final to the Reserve

M in April, 1978.

(b) (d). The recommendations
mmnedm cth.eportmundaenn
snination in Reserve  Bank.

UL R, I9M

Wﬁmumlmm ,W

.,,ze.:mm..:mrwp

'THE MINISTER OF: -
gﬁﬂgﬁﬂ M, PATEL) (‘L"’ é &dtw

Natioral Gnuncnl of the Joint' Consul-
tative Machinery for the mesger of Dear-
ness. Allowance sanctioned to -the Cemral
Governmeny employeds upto the index
average levellof 272 witl';{-y at least for
mm-mem benefits, was recently
d with the Swafl Sideof the Stand-

Rupecisation ef sterling ten pani

p31. SHRI P. K. KODIYAN: Will
she Minister of FINANCE be pleased to
etate:

o orL it of 8 li 3 o
acases rupecisation ter tea com-
wanies has been t:mn;’lete:i‘,8

(b) if so, the details thereof; and

¢) if not, the progres so far made
.ns)when it will be completed?

THE MINISTER OF FINANCE

4SHRI H. M. PATEL) (-) to (c). The
af

-plantation companies, includmg outnght

e The mmber o saas of s

0 e N cases

mphnunmeompaniesmlllobe-mm

s 55. Of these, 27 cases arc in an ad-

moed stage of ‘consideration and will be

“Moerger of D.A, with basic pay of
Coatral Governmest Employses

952, SHRI KIRIT BIKRAM DEB
BURMAN:

SHRI M. RAM GOPAL
REDDY:

SHRI RAJENDRA KUMAR
‘SHARMA:

SHRIV. G, HANDE:

“Will the Minister of FINANCE be
Pleased to state:

"(a) whether it is & fact that the talks
representatives of the Govern.

ing Committee of the National Council
but no agreement could be reacheds
The demand will now be refecred to
Arbitrativn,

Aid from BSweden

. SHRI KIRIT BIKRAM DFB
HUR AN: Will the  Ministcer  of
FINANCE be phased 0 state:

(a) whether Sweden  has recently
agreed to extend a grant of Rs. 50.47
crores (Skr. 970 millionY in aid of India;

(hy if sn, tlie 1evmns of the agreemeny;
and

(€} whether Governmnemis have also
agreed 1o write off all debis due frm
India; ifs, the towal extent of the write
off ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (&) Yes, Sir.

(b) The entire amount of asisance
is on a grant basis. A part of this asmis-
tance amounting to . 100 millien
(Rs. 3866 crorts) is tied to imports fnm
Sweden, while of the balance, Skr.
million (R‘. 12 12 crores) is for 'l‘td.mc

and the der is for im-

pomfmnnyemmu'yotlhewu

d:bu develop-
uentaediu i -m"gomum

3
pﬁt& Government of !ndu as regards
npym:m:f principal and plymm d?er
developmmt credits dhall s mnd exe
mﬂ“ Swedish  Government
w the Indian Government
before 15t 1678 the total amount

of the financial ni!li

gations thus waived,
é‘.m tentative estimate of d: .

debts .
Rs. 100° %4 m (Skr. s40 million),
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Enquiry into escape of Dr, Dharama
Teja

954. DR. BALDEV PRAKASH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether an enquiry is being made
into the circumstances of escape of Dr.
Dharama Teja by the Air India Planes
illegally; and

(b) if so, the result thereof ?

THE MINISTER OF TCURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
An enquiry is being made by the Indian
‘Tax Department. Dr. Dharama Teja
did not travel by an Air India plane.

(b) The result will be known after the
case is enquired into.

Escape of Dr. Dharma Teja on Air
Ticket from abroad

955. SHRI ISHWAR CHAUDHRY:
Will the Minister of FINANCE be
pleased to state:

/a) whether itis a fact that Dr. Dharma
Tejr managed to get an air ticket from
abioad endorsed on American Air bus
and left on his own passport;

(b) whether it is also a fact that he was
to pay a huge income tax amount to
Government; and &

h S

(¢) if so, the details regarding the

reaction of Government in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) &a) It is
understood that Dr. Teja had obtained
an air ticket issued by M/s Iberian Air-
ways. This ticket was subsequently en-
dorsed by M/s Air India in favour of
M/s PAN AM.

Dr, Teja was in possession of a valid
passport on the date of his departure
from India;

(b) Income-tax arrears due from Dr.
Teja as on gI-3-1977 amounted to
Rs. 4°87 crores.

(c) Dr. Tejaleft India without obtaining
a tax clearance certificate, Accordingly
the Income-tax Department has issued
a show cause notice under Section 230(2)
of the Income Tax Act, 1961, to the car-
rier, namely M/s Pan American World
Airways for carrying Dr. Teja without a
tax clearance certificate. Show cause
notice under Section 230(2) of the LT,
Act, 1961 has also been issued to M]s

Air India as it had endorsed the ticket
in favour of M/s PAN AM.

Import of Edible Oils by STC

956. SHRI ISHWAR CHAUDHRY:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA- .
TION be pleased to state:

(a) what was the import of edible oils
during 1976 and 1977;

(b) what are the details regarding
import of edible oils during the year
1977-78; and

(c) whether State Trading Corporation
of India which had been earlier asked
to import has again been asked to import
edible oils and ifso, the details regarding
the quantity of each edible oil being
imported during the current financial
year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Import of edible oils by the
STC is given below:—

Year Quantity
(Jan.- December) (in M.Ts.)
1976 : . 5 . 1,76,343

IO e e e 57 0O56

b) The various types of oils imported
by STC during 1977-78 are as follows:

Oil Quantity
(in M, Ts.)
Soyabean oil . 2 oo

Rapeseed oil 2 X . 1,02,848

Palm oil 5 . 5 64,024
Groundnut oil . . 17,310
ToraL . 567,752

(c) The STC has been and continues
to be the agency to import edible oils on
Government account, both for supply to
vanaspati industry and direct consump-
tion. The STC would import requisite

uantities of edible oils during the current

nncial vear also to ensure free availa-
bility of this esssential commodity.
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Losns to Gohhnlﬁ-
or Rehahilition

ﬁ SHRI ISHWAR CHAUDHRY:
the Minister of FINANQE be pleased.
to state ¢

() whether it is a fact that Government
of India have decided to write off the
bahm:e of loans granted to the goldsmiths

for their rehabilitation ; and

(b) if s0, the the details thereof ?

THE FINANCE MINISTER (SHRI
H. M. PATEL):(a) and (b). Yes, Sir. A
decision has been taken by the Government
ol"lndnm order general write off of the

ing amounts of rehabilitation loans
gnmed to Sutc[Umun metory Gov—

for
'l'hu decision has been ta.kcn in view of the
inability to repay the loans by the  gold-
smiths and  difficultics expressed by sume
of the State Governments in cffccling
recoveries.

The Government of India have already
issued instructins on 21-6-1978 to State/
Union Territory Governments to  issue
orders for general write off of outstanding
balance of rehabilitation loans due from

iths. The Government o India
will in turn write off outstanding balances
of the loans advanced to the State/Union
Toritory Governmentsfor this purpose,

The rclief measure now ordered by
the Government of India would cost the
exchequer about Rs. 5 7 crores and the
mcasures is expecied to bencfit a large

of goldsmitk

Poblic feelings over Bhoothalingam
Committee Report

958. SHRI D. D. DESAI : Will the
Minister of FINANCE be pleased to state :

(2) whether  Government arc aware
of public fecli over 0C
report ;

(b) if so, whether Government will
shelve  the report ; and

(c) if not, whether they agree with
the demand of trade unions to scrap that
report?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL) : (a) The
Government is aware of the reaction of
various sections of the public to the re-
port.

(bz md (¢} . The report is under
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959 SHRI DDDESA!: Wwill the
Minister of COMMERCE CIVIL

SUI'PLIBS AND COQOFERATION be
plessed  to state :

(a) whether the new export-impor
policy that was announeed in May 'y
underwent many changes between ts
announcement and final publication fos
the public:

(b) if so, what were the changes ¢

(c) whetber these changes meant any
substantial chmgc in the policy as an-
nounced ; and

(d) if so, the recasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMECE,
AND CIVIL SUPPLIES AND COO-
PERATION (SHRI  ARIF  BEG):
{a) No, Sir, The total number of amend-
ments carrierd out within 15 days of the
announcement of Import-Export  Policy
for 19078~ on grd April, 1978 was
only 17. Of these all except three, were
cither for correcting printing errors or
inadvertent ommissions. The other three
relating to export of  yarn, knitwear
(woollen and mixed) and footwear
amendments, in the nature of clarifications
only. None of these amendments amcun-
ted to a basic change in the  lmport-
Export Policy in force from qrd  April,
197", {The Import-Export Policy for
197(85-)79 was announced | on 3rd April,
197

(b) to (d). Do not arise.

Auctioned Gold for Self ¢myloyed
Goldsmiths.,

g60. SHRI O. V. ALAGESAN : Will
the Minister of FINANCE kte pleased to
state:

(a) the details of the gold auctions
hy so far ;

(b) whether they helped in bringing
down the prices of g ﬁ;nnd stepping
:mugglmg in gold ;

(c) steps taken fo see that the auctiened
gold reaches the self-employed goldsmitbs in
different parts of the country for making
ornsments etc.?
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THE MINISTER OF FINANCQE (SHRI H. M, PATEL) ¢
(a) Details of the six gold auctioas so far held are fu nished in the table below &

78

§.No. Date of auction No.of bids  Quantity Average  Total value
’ accepted (in kgs.) price of accepted .
(Rs. per 10 bids.
gms). (Rs. in cro--

res)
1 3578 . . . . . 229 492°6 633 3 1.
2 16598 . . . ' . 659 1559 4 635 1003
3 31578 . . . . (] 1220 ¢ 636 7:91.
4 14678 . . . . . 1002 1504'9 ] 644 9' 69
5 28698 . . . . . 1193 1618:9 646 10- 47
6 12-3.78 . . . . 1100 1520°44 G45 g2

(b) Reduction in the price of gold
or pegging the price of gold at a particular
level 1s not the objective of the Govern-

Foreign Exchange Reserves

ment’s gold sales policy. The objective is to 961. SHRT O. V. ALAGESAN: Wil
check smuggling by making available the Minister of FINANCE be pleased
some supplies of gold through legal to state

nnel.

(a) the amount of foreign exchange
The sale  has discouraged large scale reserves as on 3oth June, 1978
gold smuggling into the country., The guld
prices in India have also shown some
tendency to fall since the commencement
of gold sales operations in spite of the rising
trend in international  prices,

(b) their  breakup  under various
heads, such as, private remittances. tour-
ism, income from investmentss abroad, .
ctc., and

(¢) whether there is any proposal te
(c) The Government has taken the use our foreign  cxchange reserves te-
following steps to ensure that gold sold bring down inflation.
by the Reserve Bank of India also rcaches
self-employed  goldsmiths:

(i) The Government has  imposed a
ban on 2-6-78 on the salc of gold purchase
from Reserve  Bank of India auctions
by onc dealer to other licensed dealers,
However, such Id ean be sold only to
certified %oldamit i upto 100 grammes at
a time for making ornaments etc. or
may be used by the licensed  dealers
themsclves in the making etc. of oma-
ments.

(ii) Certified goldsmiths not i
five in number are permitted to submit
joint bids in the Reserve Bank of India
auctions.

(iii) A scheme for the sale of gold
at fixed price to gold smiths at selected
centres in the country, in between Reser-
ve Bank of India auctions, is under the
comsideration of the Government.

THE MINISTER OF FINANCE
(SHRI H, M. PATEL) : (a) India’s
fo.vign exchange reserves as on goth
June, 1978 amounted to Rs. 4518, 48

Ccrores.

(b) The details of India’s externad
transactions which could provide informa-
tion under various heads such as private
rerrittances,  tourism, inccme igg 3
investments abroad, eic. would beccme
available only with the compilation of
halance of payments data by the Reser-
ve Bank of India. So far these data are
available only upto end June, 1976 and
have been published in March, 1978 issue
of Reserve Bank of India Bulletin,

(<), The Qo\‘r’qqmmt, with a view to-
c g P e im
the economy, has been éunuin an a.:ﬁu
policy of utilising a part of the forei
exchange = reserves to  facilitate sizcalle
imports of itcms of mass consump tion Like~




a79  Written Answers

wegetable oils, pulses, raw cotton and
other t,cxdée fibres etc. which are in short
" supply, and to augment domestic svail-
ability through imports to meet critical
shor: which emerged in certain  vital
items like aluminium, Cement, coking
«<oal etc.

Frocurement of Pulses and Edible
Oils

gbz. SHRI K. MALLANNA :
SHRI 8. 8. SOMANI :
SHRI ‘D.B. PATIL :

Will the Minister of COMMERCE,
-4CIVIL SUPPLIES AND COOPERA-
T TION be pleased to state @

fa) what steps have been taken by Go-
wernment 10 procure as part of the public
distribution system with buffer stocks of
Ppulses;

(b} whether some procurcment had
also bren done in edible oily ;

{c) what are the details regarding the
import  of edible oils through private
partics and the Suatc Trading Corpora.
tion; and

(d) what arrangements have been made
regarding the distribation of pulses, edible
oils and vanaspati to make them casily
available to the common people ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL):

(a) Regarding pulses, import posi.
' bilities are  ncgligible. In a situation
of tight supply position, bufler stocking
out of internal supplics  would not be
pomible, and it would further push up the
prices. In view of this, NAFED and
“NCCF have been asked to enter the mar-
ket in a discreet way and build up some
-stocks of pulses as part of their commer.
cial operations. Between them, they have
“built a stock of about 42,000 tonnes of rabi

{b) Government have arranged for the
- goaport of requisite quantities of edible
- ofls to bridge the gap between supply
.and demand, NAFED has on Government
-account, built up a stock of about 13,000
-gomnes of groundnut oil from out of internal
- procurement,

c) Tm; of edible nils upto 3-7-1978
“(‘mwpo:oﬂ on private trader’s mc-
+eouat during the ofl year was 4,32,077
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‘tonnes, STQ had imported ton.
nes of oils during 1977-78. 375

(d) Dinribution of refined rapesced
oil at a mtal::egriw of Rs. 7/- per kg
through lice fair price |h(‘\,x is already
under  implementaticn.  Vanaspati s
freely available un fair prices, In  seguid
to pulses, the stccks built up by NAMED
and  NCCF are disvribuied thiovgh  co-
operatives and Siate Civil  Supplies
Corporatious,

Memoraadem from Goldsmiths
cintion

3. SHRI K. MALLANNA : Will the
Minister of FINANCE Le plrased o stase :

(a) whether adelegation of Goldunith's
Amociation has ited memmandim
to Government suggesting that Goid should
be made available 1 the gold-mids and
to the common people aty *proper price’
and smuggling in guld sheuld be thought
down by sclling guld :

(b} whether the Galdimiths Sangh has
alwo opposed the sale of gold by  tonders
system and demanded that the gold should
be sold  to goldsmitls undd o the poo Ylt
through the ereaticn of subable mudhi-
nery; and

() if 30, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRY
H. M, PATEL}: (u' and {b; . Yes, Sir.

{c) The main demand of the Goldsmiths’
Associations is that gold «houkl be sld o
them at fixed price {rom  various centies
in the country. The following steps have
been  taken by the Government to meet
the demand of the goldsmiths,

(i) By an Order isued by the Gold Ccne
trol Administration, da 2-6-78, & ban
has been imposed on inter-deal sales in
R.B.I. gold. Dealers who gold
in R.B.I. auctions can sell such gold
only to certified goldsmiths upto ‘L’og
grammes at & time or convert such
themselves into ornaments for sale,

iij) Co-operative Societies of gold-
mn(i:ll',nl holding valid licences \mehr'o‘dw
Gold Control Act have been made eligil
to participate in the auction.

(iv) Asehemefottlwd:hofpldinmug
titien to goldsmiths at fixed prices
hgmn the R. B, I. auctioms from selees’
ted centres in the country,is under
consideration of the Government,

3

4
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Commission made payable to M/s.
Hinduja Brothers

064. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be pleased
to state:

(a) Whetheritis a fact that in relation
to aloan obtained from Iran for the Kud-
remikh  Project, a huge  commission
amounting to nearly two million dollars
wis  marde pavable to M/s Hinduja
B-others or companies and concerns as-
sociated with or controlled by them ;

by whether the said Hindnja Brothers
have opened an account in Iran in the joint
nam~s of Ashoka Trading Company
belonzing to one of the family members of
the erstwhile Prime Minister Mrs. Indira
Ganthi’s family ; and

(c)  whethrritisalso a fact that the said
Hinduja Brethers are having a  con-
cern called Ashoka Trading Company
in UK. to which funds were transferred
from Iran and from which account a
sum of Rs. 2 crores was withdrawn in
poun1sterline and paid to Saniay Gandhi
in the first quarter of 1977 ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): {(a) to (c).
The Government have no information
on these matters.

Sale and Purchase of foreign assets

965 SHRI JYOTIRMOY BOSU :
‘Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that he re-
ceived an intimation from a Member of
Parliament stating that there are lot of
mal-practices in the sale and purchase of
foreign assets in the matter of dilution of
equities for compliance with FERA.

(b) whether it was suggested that all the
equities which are being offered by foreign
companies for sale should only be pur-
chased by Government and after that these
may either be retained by the Govern-
ment or sold to the highest bidders in India
which will prevent blackmarket in foreign
exchange and also use of black money;

(c) whether it is a fact that the aforesaid
malpractices have intensified very recently ;
and

(d) if so, the action taken in this regard ?

THE MINISTAR OF
(SHRI H. M. PATEL): (a)

FINANCE
and  (b).
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Yes, Sir. A reply was sent to
the Hon’ble Member explaining the
policy being followed with regard to the
mode of dis-investment/dilution of foreign
sharcholding under the FERA (copy atta-
ched) and pointing out that there is hardly
any scope under this policy for the alleged
malpractice, In view of this, it was also
pointed out that the Government do not
sec the need for making purchases of all
the -foreign shareholding and auctioning it
later nor would it be a desirable or prac-
ticable proposition.

(c) No, Sir.
(d) Does not arise.
Statement

A Note on the policy followed with regard to
the dilution of  foreign shareholding under
FERA

According (o the directives given to
foreign companies operating in India under
FERA they have to dilute their non-resi-
dent shareholding to 749/ or 519, or 409,
depending on the nature and character of
their activities. Foreign branches opera-
ting in India will have to convert them-
selves into Indian companies in which the
foreign sharcholding should not exceed the
stipulated level.

2. The dilution of the foreign shareholding
is brought about either by disinvestment of
the foreign sharcholding or by fresh issue of
shares to Indian residents or by a suitable
mixture of both depending on the circums-
tances of each case.

3. The policy followed with regard to the
mode of dis-investment/dilution of foreign
shareholding is as follows:

(1) Publicissue:

The first preference is for the placement
of the shares (whether they arise out of dis-
investment of the foreign shareholding or by
fresh issue or by a mixture of both) on the
market for subscription by the public
though a prospectus. In the case of forcign
branches converting themselves into Indian
companies, the Indianisation is necessarily
to be brought about by the issue of the
shares of the Indian company to the public.
The placement o fshares on the market for
public subscription is also insisted upon
in the case of companies which are today
not listed on the Stock Exchange, but which
will become listed companies as a result of
the public subscription.

(2) Rights issue :

If the forzizn compdanies concerned are
already listed on thz 3tock Exchange and
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, their Indiap sharcholding is alre: dy widely

wed, the shares s:c  cffered  to
. the existing Indian residint ahmcholders
. of the company as & “rights issue,”’” The
scope for making & suitable reservation
of xtxtafor allotment to the public f nan.
cial institutions is also considcied together
with a rights issuc.

(8) Mixture of public and rights issue :

_If the shares being

offered am of 2 nffi-

“JULY 21, 1078
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1 hascholders and firm all ¢
to the public Snanciali nsthutions, ¢m -
ployees and business amociates, except in
thooe_mlr.u where thet ransaction involves.
"hc.l lthc wdmeﬁ ‘a h Seald
ing to Indian promoter/parter within
the company. The sale of foreign shere
holding, epecially of substantial or coi-
trolling blcck of  sharcholding to an
outside party through private arrangemer ¢
is not permitted,

Accid. Im i

Y or if o company is
to be listed on the Stock Exchange, then &
suitabe mixture of rights and public issue is
prescribed.

(4) Reseration for employees :

In all cases, a reasonable reservation of
shares is made for the employers of the
company or of the group of companics,
:'u‘g}i:ct to the stipulations that alloiment per
i idual will not exceed 200 shares (of
Rs. 10/- each) and the shares will not be
transferable for a period of 2 years.

"(5) Sale through the Stock Exchange 1

If the number of shares is small, the sale is
permitted  through the  Stock Exchange
within a stipulated ceiling price.

(6) Sale to other ma'or sharcholder :

If the company consists of only two or
few shareholders, and the transaction ine
volves the transfer of the sharcholding to the
Indian p ter of the panies, then
the transaction is itted as it dors not
fnvolve sale to any outside party and/or

hange in the gement of the pany.
Such approvals under FERA are, however,
subject to any further approvals that may be
quired under the C ies ActyMRTP
Act in the ordinary course,

(7) Allotment to business associales :

If the company so desires, 8 very small
allotment of the shares is made for the
buni H of the y, subject

13

to the stipul that all t in an in-
dividual case will not exceed 200 shares
and the shares will not be transferable for a
period of 2 ycars,

4 Thus, the disinvestment/dilution cf

foreign sharcholding is brought akout Ly
offer of shares to the public through pros-

pectus, rights isue to the existing Indian

preferred against
of

G.1.C. disposed of by Tribunals

066. SHRI  JYOTIRMOY ROSU

Will the Minister of FINANCE be pleased
to state;

_(a) the nunher of cases regustercd g1l
disposed of during 1975--57in the moter
accident claim preferred against Generud
Insurance  Corporaticn by Tribunals in
different States and towns in India;

(b) the number of cases pending as on
315t December, 19775

(c) the number of cases registered
and disposcd of during the said peried by
the Alipore Tribugal, Calcutta;

(d) the number of claims pending in
Alipore Tribunal, Caleutta as on 315t De-
cember, 1977; and.

(¢} Whether Goverrment prepese 10 ex-
pedite disposal of claims?

THE MINISTER OF FINANCGE
(SHRI H M. PATEL): (a) to (c). The
information is being gathered and will te
laid on the Table of the House assoon as
it ivavaijabl

(d) Number of pending claims is 1513,

(¢) While Insurance Companics make
all out efforts to acttle the claims expeditic
ouly, some time is taken in gathering the
information relating to accidents for the
ﬁ:nxw of determining the legal
iability of the insured and the amountof
claim payable under the insurance policy.
In the case of motor acci'ents involving
third parties, Jarge number of claimants do
not accept settlement offered by the in-
surance companies and ferred tcffscek
awards from the Motor Accidents Claim
‘Tribunals set up under the Motor Vebicles
Act and this process necesssrily takes time
ety posible amiance to the. THiDS
very i ce o | .
in expediting the disposal of clrims,  * -
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entiom of First Natiomal
‘;::k‘-luu\lbylmmﬁ

a67. SHRI JYOTIRMOY BOSU :

‘wilt khe Minister of FINANCE be pleased
to state:

- () whc(her |t a fact that Reserve Bank
hav d the first
Nnumul Cny "Bank’s records and have
uneatthed many unauthorised  details
tnitinted by the Bank which has violated
Exchange Control regulations, Export
Svosidy  Rules, accounting  procedur- .
and also misused hugefunds issued in the
name of ‘cxpenses’;and

(b) if so. fullest details thereof and action
taken thereon ?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL ) : (a) and
(b)., Reserve Bank of Iadia have
reparted in thiv  connection tkat they
are investigating a complaint from the
First National Citi Bank Emplovees Asso-
ciation that the Citi Bank has been cvad.
ing income-tax isuing Cictitions fixed dee
poit receipt, ete.  These investigations
arc in progeess.

The Reserve Bank are expeeted to take
appropriate action in the light of its findings.

Appointment of Top O€iclals in Pub.
lic Sector Undertakings

968, SHRI BEDABRATA BARUA:
SHR1 BHAGAT RAM :

Will the Minister of FINA\K‘E be pleased
<o uate :

Y) whether the appointments of top offf:
cials in the public scctor undertakings are
myte in consultation with their adminis-
rrative Minisuries; and

{b) if so, whether there have been any
vinlations of the procedure ?

THE MINISTER OF FINANCE
(SHRI H. M. PA"&EL) (l::f The
uppmntmenu to plrt-
ume Chairmen, full-time &rm

aging Directors and full-time Dnrecm on
thf Boards of Directors of Central Govern-
mcm compmm are made by Government

administrative Ministry.
In- dqddhg y  Government

186
Assesusirent of wealth-Tax and Income-
tax of Shrl Ved Prakash and Shirimatl
Krishsa Rani of Messrs Himee
Laboratories, Sonepat

969, SHRI OM PRAKASH TYAGI :
Wilithe Minister of FINANCE be pleased
torefer toreply given to Unstarred question
6752 on the 14th April, 1978 ryarding the
Capital investment of Njs» HIMCO
Laburatories, Soncpat. (1{aryana) and state:

(a) whether Shri Ved Prakash, (shown
at serial No. 2) has been asicssed 10 wealth
tax, if so, since when; ’

{b) what has ben the“year-wise value of
his wralth and the amount of tax  paid
by him year-wise upto date;

() whether Smt. Krishna Rani (shown
at serial No. 1) has been paying wealth- tag
arincome-tax, if so. since when;

(d) what has bren the year-wise assess-
ment of both these taxes on her upto date;
and

(¢) what has been the vear-wise value
of wealth disclosed by her for the purpose
of asscssment of wealth-tax ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLA) : (a) Shri Ved
Prakash has not been  assessed to
wealth-tax,

(b) Notapplicable in view of what has
been stated in (a) above.

(c) Smt. Krishna Rani has bsen paying
both incomstax and waalth-tax since
wm|m

(d) an-wue ascwm :,nu of mcoms-tpx
and waalth tax ave as under: —
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Amessment Year

3968-69 : . . . . .
1969-70 . . . . . .
1970-71 . . . . . .
1971-72 . .

197273 e e e e
1973-74 . . . . . .
197475 . . . . . .
197576 P S
1976-77

.977-73}
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o Teowm,

Rs, Rs. Rs. Rs.
13,810 2224 1,30,270 151
15,500 1567 1,52,140 261
16,080 1491 1,70,620 353
15,740 1672 1,17,200 172
17,130 1886 1,41,640 1416
15:430 1467 62,700
16,370 1fig1t 1,24,700 1247
27,400 5159 1,51,800 1518

Not assessed as yet,

(e) The wealth disclosed in the wealth-tax

returns isasunder :—

Assessment year Wealth returned.
1968-69 1.33,365/-

1969-70 1,53.675/--

1970-71 1,65,465/-

1971-72 1.17,105/{-

1972-73 1.41,640/-

1973-74 62,660/~

197475 1,24,700/-

1975-76 1,51,800/-

1976-77 Returns not vet filed
|977-7B] though notices un-

der sec. 14(a) call-
ing upon to file the
same were served
on 13-12-1976 and
7-10-1977.

qe AW WAt vrovear & forg aaior
foamrm #wr

970. o WEAWrTWO idy :
wy wfEw Wit amie festor
g AmAM yar w36

(%) = wrafvw Fow goar

¥ oagA A ¥y wmgwAr §

(@) w1 faurs Bami &y gfez
¥ oWy GAW AYT TR HeqeH
fee? gu T € W

(w) aar za Al w8 wifa
wrar AT oE W wg AvarA fanr
Y Y, W7

(w) afz &, 1 =% weew A
GIT &3y sdET AT § 7

qdzx Wit wmae  fawmas St
(=t gustew wifire) : (F) A0z unt
WH v W fynTe gEamna Y
HEEEAT FW i w7 § g
wrar & g

(=) o, =i

() o (7). fasft ot e/
wa % ferm fag Jw@ wETEREAT
¥ eqIFT Y far g vy AN
T GETHT FATH & My I W o
&
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i Tt W awen

971. ¥lo wWfrre@q  wiiw @
wr faew gE gy qary o v w4
fw :

(%) = Moy Tw< qefadm,
samng  (Tweqr)  dar wifean
v gy gaw faer gete
(77 w3m) =Y T ¥ HET FeHT
®) g i fataw wiamgyt % ay §
s fex o §

(=) afz g, a4t 998 w7 qem
qE IsTh T ;W
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(7) ST wER ¥ war v
arft wr§?

farer storrer 3 crow st (st wefter
W) (%) awrr =N
OER IS G, qATY (ﬂ'c qo)
¥ fRAF 10~10-77 ®1 TF WA
T qRW IEATEH FIE Y, TIIE
(voeqr) & Y fedamw 28-4-78:
T UF WAGA Rrea W0 2y

(=) s (7). 9 amar ¥
IS AT T BT q0E 377 7
wEgE T Ao

JETUT AT AT

1. FUFFTU FTa7 &0 S0 A wEW Fr
gtz g77 300 %o Ff7 froute Frar

Sr g

wy wdy FIFATEY

FFT 7 FIq WWA 1977-78 T fAE

usm Fr gz goafor FraT #@Y,
®Tq AWT 1976~77 § 70 % 74Y
Fraa §, gt 1o afang aqr kar g e

2. a7 srRERl #7597 qrzT Tt A T 7T 1077-78 F faq ArzFa X

&Y wwi  Fwe TvaE g 4T g
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Agifr fagrdi & wA FrE@ES w
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*®r AT Y, o wwT, 97 AW
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3. A4 FTAETY FT AGHT XA TE F g qOF § 9% 00 F) ATCHG AT

grafaty g g iy @ity o

fFa 7y wifg, g+ anr? & 1E fafire
qaE Al faa vy & ) AfFE Faemry
wrifufy ga9sws 0 & g G wdfla
gy &
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FBTT 7T T Wty wriangy
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il
Memorandum Regarding Replace-
ment of Gold Auction system

972. SHRI M. RAM GOPAL REDDY:
Will the Minister of RINANCE be pleased
to state:

(a) whether Bombay Bullion Association
in a memorandum to the Government
suggested the replacement of the present
system of auction of gold; and

(b) if so, the Government’s reaction
thereon?

THE MINISTER OF FINANCE
(SHRI H.M.PATEL): (a) Bombay
Bullion Association in  their repre-
sentation dated grd July, 1978  while
welcoming  the  Government’s 2old
sales policy, have suggested certain im-
provements in the existing scheme for the
sale of gold and recommended certain
further steps under the Gold (Control) Act for
the success of the scheme and attainment
of the Government’s policy objectives.

(b) On the basis of review of results of
the auctions so far conducted and ex-
perience gained, changes are made in the
methods of sales. A scheme for the sale
of gold at a fixed priceto goldsmiths at
selected centres in the country, in between
R.B.I. auctions, is also contemplated.

Boycott of Gold Auction by Gold-
smiths of Bombay

973. SHRI M, RAM GOPAL REDDY :
Will the Minister of FINANCE be pleased
state:

"(a) whether the goldsmiths of Bombay
boycotted the fourth gold auction; and

{b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
H.M.PATEL): (a)and (b). A section
of the goldsmiths of Bombay staged
a  demonstration before the Reserve
Bank of India, Bombay on 14-6-78
when the 4th auction of the gold

1642 LS—8

194

was being held. The representatives of the

Association met the Deputy Governor,

Reserve Bank of India and submitted

a memorandum. The main demand con-
tained in the memorandum was for direct
sale of gold to goldsmiths at fixed prices.

Government has taken the following
steps to meet the demand of goldsmiths :—

(i) By an Order issued by the Gold
Control Administrator dated 2-6-78, a ban
has been imposed on inter-dealer transac-
tions in R.B.I. gold. Dealers who pur-
chase gold in R.B.L, auctions can sell
such gold only to certified goldsmiths upto
100 grammes at a time or themselves con-
vert such gold into ornaments for sale.

(ii) Groups of goldsmiths not exceeding
five in number have been permitted to
submit combined bids in the fortnightly auc-
tions conducted by the Reserve Bank of
India.

(iii) Co-operative societies of goldsmiths
holding valid licences under the Gold Con-
trol Act, have been made eligible to parti-
cipate in the auctions.

(iv) A scheme for the sale of gold in
small quantities to goldsmiths at fixed prices
in between the R.B.I. auctions, from selec-
ted centres in the country, is under the
consideration of the Government.

Submission of reporton wages, incomes
and prices

974. SHRI AHMED M. PATEL :
SHRI K. RAMAMURTHY :
SHRIAMARSINH V.RATHAWA 4
SHRIDHARMAVIR VASISHT :
SHRI CHITTA BASU :
PROF.P. G. MAVALANKAR :
SHRIC.R. MAHATA :
SHRI AMARROY PRADHAN :
SHRI UGRASEN :
SHRIY. P. SHASTRI :
SHRI F. P. GAEKWAD :
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SHRI ARJUN SINGH BHA-
DORIA :
SHRI SUDHIR GHOSAL :

Will the Minister of FINANCE be
pleased to state :

a) whether the study group on wages,
in(Sox)nel and prices headed by g:.
Bhoothalingam has submitted its reports;

(b) ifso, whatare the main recommenda-
tions made ; and

(c) the action taken by Government
thereon ?

THE MINISTER OF FINANGE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) The demiledd\:t af otmmmmd‘h e ::F
tions is at Appendi e Report,
w?xxi‘ch has llreugy been laid on the Table
of the House.

(c) TheReportisunder examination.

Purchase of Bidi Tobacoo by Co-
opersatives Bidi Manufacturers

g75. SHRI AHMED M. PATEL :

SHRI AMARSINH V. RAT-
HAWA
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether some cooperatives and bidi
manufacturers have approached the
Government to grant some credit for the
purchase of bidi tobaccoin order to relieve
the distress of tobacco growers ;

(b) ifso, theaction taken by the Govern-
ment in thisregard ; a

(c) whether Government  are also
considering to purchase bidi tobacco
to help the farmers ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) During the discussions held with the
representatives of growers of bidi tobacco,
co-operatives and other agencies

rchasing bidi tobacco and bidi manu-
acturers during May-June, 1978, it
wasindicated that availability of credit
was acting as intin larger purch
of bidi tobacco.

{b) The Government is prepared to
assist in relieving it problems if any,
of such co-operative or state units who
intend to purchase additional quantities
of tobacco, over and above their normal
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purchases, direct from the  tobaeco
growers. The underlying idea is that
these agencies may purch tob
to their own commerciel judge-
ment at prices er than those to
be given by National Agricultural Co-
perative Marketing Federation (NAFED)
under its purchase operation indicated in
reply to part (cI below, which it has
undertaken to relicve the distress of the
growers,

(c) NAFED have already been asked to
buy 25,000 of non-virgi b
including bidi tobacco, tohelp the farmers.

Accommodaties and Tarif Rates
for Janata Hatel at Delhi

-976. SHRI K. RAMAMURTHY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the details of accommodation tariff
sDts' l:i)r the Janata Hotel being built im

(b) whether there are proposals to
have such Janata Hotels in Bombay,
Calcutta and Madras ; and

(c) if 80, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
The 1250-bed Janata Hotel (Ashoka Yatri
Niwas) in New Delhi, which is expected to
be commissioned in phases during 198e-
81, will consist of 505 double iedded
rooms and 6o four bedded family rooms
with attached toilets. In addition, there
will be a restaurant-cum-coffec shop,
a speciality restaurant, a shopping arcade,
tourist information offices and a recreation
room. The initial tariff for the standard
room and spécial categories will be so
adjusted as to give an average tarifl of
Rs. 18/-per bed perday.

(b) and (c). Apart from Delhi,
the Sixth Five Year Plan cnvisages the
construction of Janata Hotels in Bombay,

-Calcutta and Mad The allocati

for each of these hotels will be made after
detailed schemes in respect of each unit
are finalised, dependent on r
available,

UNDP Assistance to India

qz‘;. SHRI K. RAMAMURTHY :
‘Will the Minister of FINANCE be pleased
1o state :

(a) The quantum of UNDP asistance

to India during 1972-76 o together
vdthdaedeuilsafpzkcu?ncfiﬂd ; and
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(b) the tentative UNDP amistance
‘peoposals for - 197781 cyele ?

MINISTER OF FINANCE
H. M. PATEL) : ‘l) and (b) 4
United Nations Development 3
fummc (UNDP) had ol’ppwvod an
ﬁirndmth ti\‘rie pln‘fming Figures b $ 50 million
e first five year e 1972~-1976.
Outofthinunuznomt of'sgmi.l??oi
wulepcnt;gtothe end of 1976 on
UNDP-assis projects  in  sectors
such as agriculture, irrigation and power,
industry and minerals, transport and
communications, education, scientific
h, el ics, foreign trade, labour
welfare  and  craftsmanship.

The unspent_balance of § 11 million
has been earried over and added to the
Indicative Planning Figures of § 97 million
lpplrovrd for !I)gdia _11'1;:- thehucond ﬁmg;
cycle 1977—198:, us the total
asistance thatis available for the five year
period 1g977-—1981 is § 108 million. As
against this amount of § 108 million,
approved commitments on on-going
projects amount to $§ 68 million an
pmiecu envisaging  UNDP input of § ng
wmillion are pending approval with UNDP,
This leaves a balance of $ 27 million for
fresh programming for the period 1977=~
1981 for which projects are being identified.

wr, fasrd wre € & g oy areit
w wegwl & gt ¥ afy

978. =Y TRWTY wrewt ¢ agy
wforea arar amrfoe gl agerfon
HA qg ¥ #Y gwr w3

(%) T aaw&ﬁnwfqrrf

ad #Y gaar ¥ arg ad & o A
& At F wrly w+lt g€ § aTife frarea,
arm W DA ¥ T I we g
el ¥ Al H PR @ W

(=) afg gf, & &FC 5T T
gfg & A Wi fverd, s mfe &
g A W ¥ fag v s
e w7 fearc y ?

wiftren wery armifews gfer wite wg-
wifioor siwrower ¥ vow AWt (o wor
gwre Avaw) (%) TR/ arfae qa)

o o gwer & wpere O o
® v frerd st am ¥ g ¥
TR W Af e R, gits
¥e wmi qv gem, e, gw, o, e,
ATl W ger A A 5o v
yegal & Al ¥ gfy @ % soor
% el i Ay qfg gE g

(@) 9@ W foerk aar B
& 3t wrer Fegel & qedi o S oA
frimr i & % e W I
IMIET T S q9T @O GwAT

fafewr que 4 grov faesrer fiwovan werdy
wR qr wrefiw famw e o

T

979. ot TwuTQt wredt : wav
when A AmT fawA 5ot ag qa
N war w65

(%) = goeT w qar § fr
fafewr wrwdw A woir ool &Y
e gl g

(@) fy &, @ wer Wiy
faure it 9T dur WA G¥T;
114

(w) sy feafa 1 Graem a7 &

fom g &1 fanT wAT SREEY
Lac i T

wza vt A fagrm s
(st guitew wtfw) (%)
fifewr wAT T g & A oF
wTE gF, Ay, HiY, T, dufaaw
Ty ARrAfET Wt gEd Tow
& dw W feod (T
) s e &)
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(@) Tac Kfor & X @
arreRT P W w3 Rek ko

() wwr & wsAT

Wi w1 g7 wR wex & fag WA WY
fedly

980. W wWAIWNTIM WTITWTE
war faw welt oy xark o gr w6
fw :

(%) wr fexk &+ gro fm
¥ dvar Fwx wr Frda gafoe forar mar
qr fs @Y *r FeFld sv w0y

(=) afe g, @ vear Ham frm
arire w gar, Wi 39 ardrg o aeaf
& g wrorc % afr 10w Ay
o Py qog s ar o Ham ¥
& wy g 10 97w O ¥ owa
e wqr <@ S fwmar @ Ao
foar T ;

| LY, 19
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(1) 3% P Fenk dw s
fwar gro fem-for wrf o) ey
e o arded € sfr 1o o
oY wrfaewr g wTar W dw Y

wleerd ¥y ufr 1o wre Qe fenk
shax qeq qx 3q; wiie

(" weam % wXggfe
o ¥ e aff A § eur A1 & o
¥ froaz arr ¥ fag @ oY 57
¢ v wwr w feyroda § 7

fam st (ot qwo qRo WAW)
(%) weTe 2w & wredva Pk
&x gro dadedl & aeaw § v
FaY w1 dyAr AT I oF wifas
Iy & w7 # feur war fomy fade
FMA A A A EF F TEF AT
® gut w1 A5y & friwy frares
AT WY YaE AT AT W

(w) mar (n). tamsho AY
fear vr § - —

%o AYFIAT Wl

waf i@ wageafeg % ar Dy v wa

do qeq (%o 10WATA) QT AATRAT (Featare &)
"
(%o 10 wmw)
1 2 3 4 5
1 3-5~78 690 633 492.6
2 16—-5~78 700 635 1550. 4
3 31-5-78 666 636 1220.4
4 14-6~78 @5 644 1501.9
5 28-6~78 873 646 1618 . 9
g 12-7-78 Y 643 1520. 4
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S () W F o & el oy
waxr frdl faie se o a9 & e
Y Feq € FTAT TR AT Tl -far-rfar
W wew gt i R ¥ omr Y w
wore agdy Y wgw sy & o)A
o whr oA onrar § fe goeTdY weer
¥ g frerd ok & av o At
q7 «r§ wqrar wET g 9F Twar

2

¥ gaddey qet F agdt
gt wafa & qiaqz W, wEr I
& wdagt & e DN ¥ www ¥
W & &7 ¥ gegi & oY Wt sy 1Y
wyfer feard 47 21

g Ieedr g On Aenfagl &
qfearat @t aiverr aqr e fod aiy
w{a% & wrare o7 fawlt & adiel
gra-gAn a7 qfeada fey wm @ &
aefta feaf £ 1797 &7 WA At
Arrf et &7 safg H AT X AW F A
g1 ¥ qv @ieTdd w1 faaifer e
¢ A FY faW FA AT aF  qeEr
e & feerade &

fraty & wft

981. Y wowRrCTR  wTURATe
w1 wfrew, wrrfow  gfr wetr wg-
wifow w4t ag *qr7 & AT w6

g

(%) w1 ag w« § fs fareller ok
1976-77 S ogy A TN & Qe
faata & g€ 27.2 wfows o gfg
r gam R frefw of F o

vy mmfnm“

afme ofe ok

Writton Annvers as3

(w) afy g, & foellg oof 1976
77 WY 1977-7¢ ¥ oty o a8
% Ay N qowqey  war Wit
e fraftfeaft oF; uix

(w) frafa s o avell weqeli =
W ¥ AT & oW wrow § A S
ol & mw g § faeret fafa o
war F w4t gf ¥ ov sciw wny
§ foady wir gk § ?

wforee sy arfiow gfr wite ay-
wrfiow stwro ¥ o sy (oY wifiews
@) : (%) ot &, sg&ral
AT waly wiw-feamac, 1977 &
o Faatat & afg 27 8. 7 wfawe
qt | wiw-feavay, 1976 & duw
30 wfawa afg g€ 4.

(@) 7F aiferste @t qar
AT [ wama ¥ ooft
w1 g g gF &t 2435/7g)
faad ) 1976-77 a1 fuma o
#7347 wafa & gwAr §F 197778
¥ ogH 8 AT & avew F wqw
73t & Frafa & wrar qur e fay
Lo @

(#) 1977-78 ¥ Nox  fyuty
w afd W g T Wi A aeg ¥
a1t @Y 7, fasfaa 30 F deaor-
ore & A4t agat gE gqferai, foenr
whsmaeqr §  @aY % feqfr wTaw
wn, famxwrd e oife, e
qm d gar S aur sfg gy
T e & WA & Ay -
weardt ¥ frg & wor fratal ay
fafrafire wearwt mm‘rgﬁmﬁu’
Afe

g ot i fodt wror Y
ooy ¥ P xqw afi Y oo Pl
¥aEr Fure Prawe Saplt ot S
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¥ wifrer & oY,  Aw/fewg
e, AT weq, Ngr aqr gEAq, LT
FqT TAE § AAT GUATH, WACK, KT
&%, @rde aqr wi€h ) A7 gA @) wa
Froaar § ez i ) wadi &
gEAeg N qIAT gEaedt qieE IO
grof 7 2wl g &)

qaT §fanr gror anwa q¢ fed o
oy v ¥ fereaoe

982. St wWAUR WrTEWIS :
7 odzn qY Fere fewrm dd a8
X AT U ww fw o

(%) =ar g 7% § fr gu e
gra wadew gx fEr oarw ey
sqg # faeare gfg € <t & Forar affe-
wTAEAsT I HATT A {ASA F ATA
Aowmdt T

(=) afs g, a1 faair ad 1975-
76, 1976~77 WY 1877-78 &
FAT-HAT 177 AT 4T AEHT
gz fwzar g far qar; =Y

(1) 7r faslr  at 1978~
79 % g7 W ¥ wady g7 Ay
aqg & faqswxar ¥ ¥ fag aesx
1§ 3rra FAT A afy Ay, A7 3a%
a1 T § 7

ofzn wYC wore faaprr W
(#  gerw wifie) : (%)
fagw o w4l & Fav qae ffear
& arg-verd gfa g @Y & gaifs
T qrfavy  WERTT 9T I AT
sog A A gz gk

(w) fafar af 197576,
1976-77 W«r 1977-78 & QT
g fear gro swrod wifives qesTe
9T feqy nar sym W 1. 32 wA¥
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WA, 1.60 FOW WY MAT 1,65
w8 Ty ¥

(%) awTEw svew ¥ P
TR Fgqw sy wwr }
1978~79 H¥RW TE AT 1977-78
& dto7 gy dd@mw ¥ Fw

frafr wafef & faditw wgnon

983. Sl wPWUIR WIEA :
st Treway ¢

w1 oforew, wmfes g vt
wgwtfear st qg a9 A gqr FG
fr

(F) & ag av § & aga &t
aeguii & frafa w1 seamgr ¥ Ffag
g3 frafawi w) T arfus srar
Mo R,

(a) afz g, arfaclg g 1976
77 W 1977-78 ¥ wWaET-HAA
ag sfes agrgar & wfwr s &t
o fasdha ad 1978-79 % fug
wr wquitaa afw #@n g

(m) & s @ axd &
forae fma faelly ad & wifus
agraat gz € i srevers § feadr
ggraardy af; Wi}

(%) wr qoe ¥ v 36 s
At ¢ AN gw s her 2
figifoe st acdram arelh sfes
wgEA-gE wer§ a W% afx g, at
w4 T A 5 gur, Iawt fewrfe
war § WY I qTERaTC A wa wrdardy
"oy

wfw say nmfes g it
wgwifen smwn & vww sl
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(v sfewdwr) @ (%) wwz qwmaay
wrere e SmY & frale o &
wfY &

(w) ad¢ 1978-77, 1977-78
& T T gRee & w # faafer
oW W aur 1978-79 Hfw ww
s & fag &Y af wor =T
A A sy & —

187677 226.62 FOF ¥o

1977-78 311.28 FUTFo
(wemt)

1978-19  233.00 FOT To

{79z s7awr)

(w) 02 et ac Fendi o forr
At & faq 1977-78 A Twe
W T & oAk fama,
1977 a% foadr wa faafca #1 af,
ug e faweor ATk

() Tz AT WETT &Y A
Trlar *W & T T wndt e
warqw afafe § 1 v afvfy = w7
%1 1974 ¥ frqr war @11 ww Wc
& e wamr wrar &, afafy €
dzr @t @ Wiv  wfaew Fuifa
wetfedi & srTT a7 TwE TS
R W Y & ar? § fafmg fed
g

Fafers sear aoagl 9% 197778 (wir 77 & fegmac 77 aw) & Srow Faafer e
RS THATT (7T wtwd gaerew AEY §)

(Fre %o )

forar vw

AATAAT ST

*HE TEITE FHE FT AR w1 T fear

T

1. fEd are 81.63
2. TITAT TIT AZYATR 20. 40
3. carfees sy 2.11
4. v T AW . . . 1.72
5. m,f‘«%?«mwﬁma‘mﬂmﬁzﬁw . . 61.89
6 WY | . 10.00
7. ABAY q4T WOHT Y 0.44
8. vewq § fafira awqe 13.01
9. ﬂmmww%fﬁwwm 17.03
10. gEafey 7y 5.77
1L qummfmwmm 0. 06
12. ¥ACI@RE . 0. 54
13. ¥er g ey Y fordy 0.08

o ——————

i g 214.67
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Recovery of Penalty imposed by
Central Board of Excise & Customs
on M/S Mohan Meakin Breweries

of Mohan Nagar (U.P.)

984. SHRI MUKHTIAR  SINGH
MALIK :

SHRI G. M. BANATWALLA :

Will the Minister of FINANCE be
pleased to state :

(a) whether a penalty of Rs. 1 crore
was imposed recently by the Central
Board of Excise & Customs on M/s
Mohan Meakin Breweries of = Mohan
Nagar in U.P. for the production of Carbon
Dioxide ; and

(b) if so, whether the said amount
has since been realised by the Government
and if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) : (a)
A penalty of Rs. 1 crore was, inter-alia,
imposed by the  Collector of Central
Excise, Kanpur upon M/s Mohan
Meakins Breweries of Mohan Nagar in
Uttar Pradesh for production of Carbon
Dioxide Gas in contravention of the
provisions of Central Excise Rules.

(b) That recovery of the amount has
been stayed by the Delhi High Court
until the disposal of the appeal of the
party by the Central Board of Excise &
Customs .

P;:‘oposals to simplify and Rationalise
the scheme for giving incentives and
facilities to exporters

985. SHRI MUKHITAR SINGH
MALIK :

SHRI G. M. BANATWALILA :

Will the Minister of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) the costs and benefits of the existing
framework in incentives and facilities to
exporters ;

(b) whether there is any proposal under
consideration of Government to review
the scheme in order to simplify and ra-
tionalise it ; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) To
increase the competitiveness o f Indian
exports in International markets cash
compensatory support is given for product
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promotion,  commodity  development,
export credit development, export develop-
ment, origanisations and market develop-
ment. Total expenditure incurred under
Marketing Development Assistance
during  1977-78 was Rs. 324- 60
crores  (Provisional).

(b) and (c). Perhaps the reference is to
the recommendations of the Alexander
Committee on this subject. These are
under  consideration. A copy of the
Alexander Committee report is available
in the Library of Parliament.

Janata fair price shops in rural areas

986. SHRI SAMAR GUHA : Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND CO.OPERATION be
pleased to state :

(a) whether schemes for Janata faie
price shops in the rural areas have been
completed and such shops started working:
and

(b) state-wise break-up of the number
of such janata fair price shops opened in the

rural areas by now ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL)
(a) and (b)., There are alrcady about
1-85 lakhs fair price shops in the rural
areas, Their State-wise break-up s
given in the statement enclosed. In
the Scheme of Production-cum- Distribution
of essential artieles of mass consumption,
which is under consideration by the
Government, it is proposed that every
village or a group of villages having a
population of 2,000 and above will have
a fair price shop, plans for which wilf
have to be worked out by the State
Government.  after finalisation of the
Scheme.
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sw% sk up up of uumber ol‘ Fair
Sate ’Jf“'}‘ﬂ
Shom
1 2 ]
1. Andhra Pradesh 17671
2, Awvam . . . 12618
g. Bihar . . . 20869
4 Gujarat . P . 6598
5. Haryana 3536
6. Himachal Pradesh . . 2518
7. Jammu & Kashmir go1
8. Karnataka . . . 11081
9. Kerala roorr
to. Madhya Pradesh 12973
11.  Maharashtra 21108
12. Manipur . . 402
13. Meghalaya 171
14. Nagaland 60
15, Orissa 7433
16. Punjab 10167
17. Rajasthan - . N 7339
18,  Sikkim . . 12
19. TamilNadu 3 . . 6oog
20. Tripura B . 752
a1, Uttar Pradesh . . 18889
22, West Bengal . . 12811
Total (States) e 184243
UNION TERRITORIES
23, A. & N. Islands . 135
24. Arunachal Pradesh N o8
25, Chandigash 3 . 28
® DENHMweli . . %
27 Delhi . . 814

1 2 - 3
28. Goa, Daman & Din . 303 .
29. Lakshadweep . . 2r
30. Mizoram . . . 197
g1. Pondicherry . . . 92

Total (U. Ts.) . . 1212

ToraL All India . . 185455

Money suppl the curremt
ham!.hl Year

g87. SHRI KANWAR LAL GUPTA .
Will the Minister of FINANCE be pleased
to state @

(a) whether it is a fact that the money
supply in the current financial year has
been rising at a faster rate than that of the
previous year

(b) if so, give the details thereof ;

{c) what are the rcasons for increase of
money supply and what steps Government
propose to take to check the same ; and

(d) what is the impact of the moncy
supply over the prices ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a) and (b) .
Yes Sir. During current  finacia
year so far (i, March 31 to  June ag,
1978), 10 pply wn.h the public

zutcr 1391
crvrp or 7 7 u-nl as comparcd with

cent in_the corresponding period of last
year. The enclosed table gives the growth
of money supply and sources of change in
moncy llﬁﬂy uring the curfem financial

COITes-
P perwdoflutyear
(c)Aunmybeaeenﬁunthe enclosed.

the ter czplnnm INOR
nuﬂ;)dunngﬂw ::umnt!‘nmwulyeﬂy
hubeenduetolm-rkedd eclara.

:‘lm ofl:mh( aenur. whmlx
.., contractiopary factor in  maney.

‘and_ s relatively increase in
gxmiotu mmu*;ml _ sector rmapllly
In view of the eam?:pmnh'
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money supply, rhc Reserve Bank of India ageregate  amoun lwming
made the changes in credit ﬁ‘;::: 1, 1978 to ook baok under
policy in M“Y "973 Non-resident ~ (External) Rupee

(i) refinance  would become
available to banks in respcet of food
credit in excess of Rs. 2,000 crores
instead of Rs. 1,500 crores earlier.

(ii) Banks’ cnidl of
ank rate to the extent of one per
cent of their demand and time liablities
as on last Friday of March 1977 has

£

to

Tun,

n|_

(N

(d) In Indian conditions, there appears
bc): ;:eo direct relationship, in the short

tween  expansion my
supply and prices, though it annmmybe
higher order

been wnhdrawn Howcver, temporary denied that a of W
AC dation will be undar in money s ply will have a lagged cffect
y or g on prices, the other hand, the price
situation seems to depend mnmly on the
(iii) banks have been directed to bility of dities.

deposit with the Reserve bank in terms

However, the

Government is keeping a

of rupees the equivalent of onehalf close watch on the situation.
Statement
Awalysis of Variations in Money Supply
(Rs. crores)
Variations during the
financial year
1977-78 78-79
(Mar, g1 to (M9 31 to
June 24)  June 23)
A Moasy Sply with the Pablic (a +-b) 4 346 + 1891
(+2°2) (+77
(#) Currency with the Public . . . . + 425 +754
(+5'4) L (+87)
(b) Deposit money . . —_ 79 <6
(—1:0) (+6 ;
B. Sources of change in Money Suppply
1. Net Bank credit to Government . . + 1189 + g5t
[+ 10°6) (+79
(a) RBUDs net credit to Government . . + 71t + 708
(b) Other banks’ credit to Govt. commercnl sector 87 248
2" Bank credit to Commercial Sector ?? 135 4980
(+07) (+37
(a) RBI's credit commericial sector r— 57 + 3¢
(b) Other banky’ credit to commercial sector . 4 192 +746
3. Net foreig: hange assests of banking sector . +6g2 + 18
. (+26-8) (+ a-é’)
4. Govt’s currency liabilities to the public . + 1 e 9}
(+ 2 (—~1.5
Minus
5. Non-monetary liabilities to of banking sector (8.4-b4-c) 4+ xﬂg + 436
(+9.8) (+2:2)
(») Time deposits with banke] . . . . +§77 + 568
(+83 (+s9
(b) Net non-monetary liabilities of RBI . . +708 - 454
(¢) Other net non-monetary liabilities of bunks . . . +3 + 34

Note: Figures in heackets are percentage variations,
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38. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
20 state 1

(s) What is the wnl investment made

by Life Insurance Corporation and

ised Banks m the last 15 months

on social schemes like roads, howsing and
water in cach state;

(b) lww much total jnvestment has
hL.LIG and nationalised
Buh m the last 15 months; and

(cz mvc :he naroes of the different
which the investment has
beenmndeunderthuemm?

THE MINISTER OF FINANCE
%HRI H. M. PATEL) : (a) ® (o).
leuw available information is given

FI—

Life Insurence Corpoiation of India

(In lakhs of Rs.)

(A) Morigage Schemes

Total  investment of LIC in
mortgage schemes during
the period 1-4-77 to
31-3-78 3 . . . 1,189

Investment in Socially Oric-
ted Schemes (own
your  homecfapartment
schemes, housing sche-
mes  for cmploycclj
agents of L.I. C.hous-
ing schemes for cmplo—
vees of Public  Sector
Undrrtakings and
township n:}u'mq) mclu-
ded in above . 858

NOTE :—Information for
period after 31-3-78 not
available . .

(B) Other Schames,

Total of the other invest-
ments of LIC during
the period 1-4-77 to
to 30-6-78 . . B1,049

Investments in  social sche-
mes (included in above)

Bonds & shares of State
Finnacial Corporations. 1,309

Bonds of Siate Electricity
Boards e 367

Writen Answers ' ASADHA 30, 1900 (SAKA) Written Answers a4

velopment Banks} . 2,285

Loans to State Govern-
ments for Social Hou-

sing Schemes . 2,185
Loans to Mum ities &

Zila Pari etc., for

water supply &

werage schemes . 3,105

Loans to State Elecmcny
Boards . 10,066

Loans to Apex C tive
tion Housing Financc

Socicties . . . 4,670
Loans to Industrial
Estates;.. . B . 68
Loans to Sugar
Qooperative  Societies . 786
29,841

Nationalised Banks

Public Sector Banks are Commercial
Organisations and extend credit facilities
to commercialy viable projects. A
considerable amount of the credit provided
by b:nlu though not strictly fnlhng within
the of i social

schemes, scrves the definite socul purpose
of improving the living standards of the
weaker sections of the community,

2. The provision of funds by banks
for h road and
industrial estates is u:ually in the form
of bonds and debentures of bodies such
as State Housing Boards Mumc:p‘l
rations, State
Gorporanons and State Indmmd Dcvo-
and the

of i 1nmmmm in thue bodics i :subJecl
to limit of l

by the Planmng Commission and the
Reserve of India, Information
regarding th: mvestmmt of the banks in
such sccuritics as on g1-3-1978 is not yet
available. The total amount of loans

by banks to
ththemmmmnofhoudngmm
mme period were Rs. gog lakhs.

8. The public scctor banks are also
hrgeraditmnﬂbwm

mkindum'y hﬂnﬂlmd , and
mﬂm»mmg,xﬁm
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Smplen ﬁ’&moﬂm&uxﬁ (.) ‘ﬁ@,mm&ﬂﬂﬂlt;'
neglected sector \mder : : '

al'inw:mforthe
hich §

g per I is
On 3:—11-71 the oumundmg advances
under such schemes involving about 14
lakhs borrowal accounts totalled about
Rs. 68 crorcs.

D. A. Cut of Government Employees
During Emergency

. SHRI BHAGAT RAM will
the ister of FINANCE be gleued
to refer to the reply given to
question No. 1108 on igth May. 1978
regarding restoration of DA out for
on the employees during emergency and
statc :

(a) whether Government propose to
restare 1f2 per cent D.A. cut ; and

(b) if not, the reasons therefor ?

THE MINISTER OF FINANCE
SHRI H. M. PATEL) : (a) and, (b)
question of restoration ' of
D. A. rates which had been ln
the cnsc of the first nine instalments of
D. A., raised by the Staff Side of the
National Council of the Joint Consultative
Machinery, was discussed with the Staff
Side of the Standing Committee of the
National Council, but no agreement
could be reached. The issue will now be

referred to  Arbitration.

wrarraw: wegeit ¥ farercor oft o st

990. ﬁwm:
Y ay WA
<t waw firg svge
&t wrw Ty o
w1 aforvm war avarfiow g s ag-
s daY ag FAR WY P WA
fr
(%) = aorr & Qo Wy
NY ATy WEEE g WK -
grarer ¥ ITsr ¥ wefee

¥ faow o 96 7€ Ay ik ¢ ;
W

() o svfer wr arre oy avrdefy 7

wrforen sy aafiee gfe wte wy-
wifeen swre 3% cww st (ot pow

guc dww): (%) ¥ ()

Tawy & awy g, dafew Fh
HarEal mar T sam & quae
¥ wfariew & fa=re & fag mw qua A
waveE aegwl ¥ Imree T fanw
¥ forg qw gt wak &

Import of Gold for Export of Jewsllery

991. SHRI SUKHENDRA SINGH :
SHRI P. AGOPAL NAIDU :
SHRI S. G. RUGAIYAN :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to statc :

(a) whether there i any  package
scheme under the oonndmtlon of
Government tor permitting gold n'nporu

..t ...... ti prme g egwn

(b) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND GOOP.ERA
TION (SHRI ARIF BEG) : (a) Yes,

(b) The scheme has not yet been
finalised and notified,

Paldstan’s Partition Debt to Indis

gga. SHRI R. K. MHALGI : Will
the Minister of FINANCE be pleased
Guestion No. 30gh v gin K‘Z.Ye‘ﬁ“‘",s“‘
0. 19’
regarding loan Pylbie
nwmlm; to partition lgleumm '

debt tolndutodacumend‘ . goo
crores and interest thereon ; and

(b)if'n,'henmem‘ndm_.
result thereof? .
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(SHRY H. M. PATEL) ¢ (a) No Sir,
') Does net acism,

Exemption of Income from lrzi-
e gation Water

3. DR. BAPU KALDATE : Will the
ﬁininer of FINANCE be pleased to
state :

(a) whether it is a factthat Government
have exempted income from irrigation
water under Income Tax Act Sec. Bo(P)

(b) whether such exemption has bern
granted to the cooperative societies ; and

(c) if so, what are the reasoms for
refusing the exemption to Panchgansa
Sahakari Pani Purwatha Mandali Ltd.
Vadhage, Nisave, Dumala, District Kolha-
pur ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH ) : (a) to (c).
The information is being  collect
and will be laid on the Tableof the
House as soon as it is available.

R entation from Cigar Units for
Opfzmpﬂ” from Excise Duty

g94. DR. BAPU KALDATE : Will
the Minister of FINANCE be pleased to
state :

(a) whether Governmenthave received
a representation from cigar units situated
in the backward areas for secking exemp-
tion from exciseduty;

(b) if so, whether Government have
taken any decision in this matter ; and

(::) if not, what are the reasons there-
of

THE MINISTER OF STATE IN
-THE MINISTRY OF FINANCE (SHRI
SATISHAGRAWAL) : |

(a) Yes, Sir; representations have bee_n
ceceived from cigar manufacturers in
warious parts of the country.

(b) and (c). The matter was examined.
Hand madebranded bidls arepaying duty
at the rate of Ra. a2-10 per iooo. Ci-

ettes are also subjected to high rates of
duty. In this context it was considered
that branded cigars and cherootsshould also
bear some duty. Till 28-2-1978, cigars

and cheroots sttracted duty only if their
value was Rs. 50 or above 100. ‘The
structure -.;fhm mod! fie dimo a slab
system, wi Tates luty, as part
of the 1978 Budget. There d«.:& lp[l:,elr
to be a case for relief for cigars at this
stage.

Extension of Santa Crur Airport

995. SHRI S.S. SOMANI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) what is the cost of the new extension
of the Santa Cruz International airport;

(b) forwhat capacity of passenger handl-
ing it has been designed;

(c) what is the average time taken for a
assenger to gct into customs checking
rom the time he gets off the aireraft ;and

(d) is it true that Santa Cruz airport
ling of passengers and luggage is about
the worstin the world ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b).
Government has  approved the
construction of the first module of the
new international passenger and cargo
terminal complex at Bombay airport at an
estimated cost of Rs. 11 crores. The con-
struction work of this modlue is already in
progress and has heen designed to handle
during peak hours traffic of 1400 passengers
(arriving!/drparting).

(€) About 40 minutes.

(d) The passenger/baggage handling
at the existing terminal building is badly
affected at Bombay airport during peak
houts, but there has been no breakdown of
the facilities. The new terminal complex
referred to above is  being constructed
to improve the situation.

Loans given by Financial Institutions
to Syntheties and Chemicals Led.

996. SHRI SURENDRA BIKRAM :
Will the Minister of FINANCE be pleased
to state :

2) how many loans have been given by
é. .C, I.CICI, LF.CI. a other
i in] Tnsitutions to

Syn
thetics & Chemicals Limited from time to
time during the last three years;

(b) is Government fully satisfied that the
affairs of Synthetics & Chemicals Limited
are free from doubts on the basis of which
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i tiol Of the all-Indin public fnancial
tll;cmen.e:dnmem bis Besa: ssnctivaing ingtitutions, the Industrial Creditand
’ Investinent Cor]:;olll'ni;n of Indé: ( ICISI)
h: and the Industr inance Corporation
been(C) ::\l;e: h;t purpote these loans have of India (IFCI) have sanctioned and dis-
bursed loans to Synthetics and Chemical

Limited during the last three years, de-

F FINANCE
THE MINISTER O tails of which are given below :

(SHRI H. M. PATEL) : (a)to (c).

(Rs. iu lakhs)

Month & Amount of Loan
Institution year of —_— Purpose
sanction Sanction- Disburse-
ed ed
1. LGLCIL . . . February, FE 10°22 7:16 Impori  of ecyuipment
1976 for Research and

Development Project.

July, 1976 RL 30° 00 30'00 Manuacture of

Nitrile Rubber,

January,1978 FE 630 .- Rescarch 'and Devesop-
ment Project,
Torar . 46° 52 37°16
2. LF.CI . . .- August, 1976 RL 80° 00 20°00 Manufacture  of Nit-

rile Rubber.

F.E. : Foreign currency. R.L.: Ruppee Loan.

According to the ICICI and the IFCI
the performance of the company in the
matter of payment of its dues has been
satisfactory.

Drive to increase foreign trade with
Developing Countries

997. SHRI SURENDRA BIKRAM :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether in Singapore on May 30,
1973, he had announced that India would
launch a major drive to increase foreign
trade not only in exports but also in im-
ports, particularly with developing coun-
tries for mutual benefit;

(b) the steps that he proposes to take
1o increase foreign trade; and

(c) what new items he would like to in-
clude in the list of export items of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):

(8) Yes, Sir.

(b) Apart from the series of steps alrcady
in opeation to promote exports, the Go.
vernment have considerably liberalise
the country's import policy which will
not only facilitate import from various
countries but also strengthen the export
production base which ultimately would
help increase exports.

(c) It is not practicable to identify
specifically new items of exports as auch.
However, certain dynamic areas bave
been identified which include engineer-
ing goods, ready-made garments, leather
manufacture, gems & jewellery and other
handicrafts and technology-intensive pro-
ducts, for example, export of consultancy
and engineering services and project ex-
ports, etc,

Purchase of Air Buses

g98. SHRI SURENRDA BIKRAM ¢
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(s} How manyv Air Buses Government
intend to purchase over and above the
existing Air Buses in the country;



231 Written Answers _ ASADHA 30, 1900 (SAKA) Written Answers 222

(b) do the Goyernmentintend to
other commercial planes by Air Buses in
due course; and

" (¢}, what s the price of one Air Bus when
it arrives in the country

TAE MINISTER OF TOURISM
AND CIVII. AVIATION EHRI
PURUSHOTTAM KAUSHI H
(8) Ywo Airbus aircraft have been
“‘rchued by Indian Ailines recently in

yiJune, 1978, It is not possible at this
stage 10 indicate the number of additional
Airbus or other aircraft to be purchased
m  fatme

(b) No, Sir.

(c) The approximately cost of an afrbus
aircraft is Rs. 24° 17 crotes,

o Bemerin e Somior
L ont ty in Pab! ctor
ployed bey Undertakings

ggg. SHRI SURENDRA BIKRAM:
Will tie Minister of COMMERCE,
CIVIl, SUPPLIES. AND COOPERA-
TIOM will be pleased to state:

) Ottcun exmplored beyond_ oo n
ment ers emplo in
each of the public sector undertakings
under its administrative control viz.
NCDC, NCUl, IFFCO, NCCF and
NAFED as Advisers, Senior Consul-
tants and Consultants;

(b) their present age, and since how
long they have been serving in their
present assignments ;

(c) whether it is not in violation of
the Janata Government’s expressed policy
of providing maximum employment to
the educated youth; and

(d) if the reply to (c) is affirmative,
whether Government will issue a direc-
tive to the management to discontinue
the practice?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND GCOOPE-
RATION (SHRI KRISHNA KUMAR
GOYAL): (a) Four; three in IFFCO
and one in NCCF. IFFCO and NCCF
are not public sector undertakings but
are cooperative socicties.

(b) ‘The particulars of the four persons are as under :—

Age

Since when Present term Organisaticn

appointed  expires on

(1) 6o years 2 months . . R
(2) €e ycars 7 months
(9) €o years 11 months

(4) €o years 3 months

10-11-76 g-11-78 IFFCO
1t -7-73 31-12-78 1IFFCO
25-10-71  August, 79 1FFCO
April, 76 § 31-10-78 NCCF

The officer at scrial No, (4) has, after
the completion of 6o years, been engaged
as part-time Adviser at a fixed monthly
remuncration without the benefits given
to other employees, exccpt TA and DA.

(c) and (d). The officers were engaged
prior to the assumption of office by the
new Government. However instructions
are being issued so that this practice is
discouraged.

Working of Trade Development Au-
thority, Indian Council of Arbitra-
tion and Export Promotion Couuncil

1000. SHRI DAYA RAM SHAKYA:
Will the Minister of COMMERCE,
CIVII, SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the number of members on the
Indian Council of Arbitration and the
number of Government Officials among
them and the names of the Ministries
in which they are working and on which

posts;

('b) the number of cases in respect of
which it has given award in the case of
mc!eu engaged in international trade
during the last three years; and

(c) whether the Central Government
have certain arrang: for conducting






